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[Shri B.. Satyanarayan R_eddy]

to the tune of Rs. 9.53 crores remaid un-
paid as the “Food for Work” programme
was replaced by the National Rural Emp-
loyment Programme. The State Govern-
ment of Andhra Pradesh has requested
the Central Government to pay those
arrears and several times letters have been
written, The State Government has asked
for additional assistance to clear off tlie
pending bills, but the Government of
India has not agreed to provide addition-
al assistance in this regard, In the meeting
held with the Union Minister of State for
Rural Development at Hyderabad in
March, 1982, it was agreed that the Gov-
ernment of India would depute a Joint
Secretary to the Government of Indfa for
studying this problem in depth. The State
Government accordingly made a formal
request to the Ministry of Rural Develop-
ment to depute a Joint Secretary to the
Government of India to study the whole
problem. So far there has been no res-
ponse. The meeting took place in 1982
and the bills are pending from 1982 to
the extent of Re. 9.53 crores. So much
of amount is still unpaid by the Central
Government to our State. In this connec-
tion, I would like to mention that a DO
letter. No. 58/NREP|81-25, Panchayati
Raj Department, Government of Andhra
Pradesh, dated 1-10-82 was written to the
Central Government and in that letter
the Centre has been requested to look into
the matter “and send a senior officer to
Hyderabad immediately so that he can
assess the magnitude of the problem and
make suitable recommendations to the
Government of India for providing us
the assistance of Rs. 9.53 crores in this
regard,” So far no action has been taken.
So, I would like to request tRe Govern-
ment of India to take early steps to pay
this balance of these bills so that the
work does not suffer. It is an important
work for rural recomstruction, taken up
by both the Central Government and - the
State Govermment. The State Govern-
ment has requested them several times.
‘Recently also they have sent another com-
-inunication. 90 I request the Government
of India to take carly steps to pay this
huge amount of Rs. 9.53 crores.

" There are about 69 millg in
try with around 45000 tonanes accounting,
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I THE JUTE MANUFACTURES CESS
' BILL. 1983

II. THE JUTE MANUFACTURES
DEVELOPMENT COUNCIL BILL, 1983

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): Sir, I move—

“That the Bill to provide for the
levy and collection, by way of cess, of
duty of excise on jute manuafactures
for the purpose of carrying out measurey
for the development of production of
jute manufactures and for matters con-
nected therewith, as passed by the Lok
Sabha, be taken into consideration.”

Sir, I move also—

“That the Bill to provide for the esta-
blishment of a Council for the develop-
ment of production of jute manufac-
tures by increasing the efficiency and
productivity in the jute industry, the
financing of activities for such develop-
ment and for matters connected there-
with, as passed by the Lok Sabha be
taken into consideration.” \}

Sir, the jute industry occupies a signi-|
ficant position in India’s economy today.

for about 30 per cent world export of
jute goods., The
in the industry is of the order of Rs. 300
crores generating employment to about
2.5 lakh persons. Besides, the cultiva-
tion of jute provides a livng to nearly 40
lakh families and the marketing of jute
and jute goods and other ancillary acti-
vities give yet another sizeable employ-
ment to others. For quite some time the
jute industry hag been facing a financial
crisis caused by the shrinkage
pory market and acute competiton from
the foreign countries and more so from
the synthetic substitutes. The
performance has been declining. With
decreased demand the productivity and
efficiency of the industry has also re-
mained at a low ebb. Any scheme for
revitalization and rejuvenation of the in-
dustry would call for vigorous efforts
towards markeg promotion, cost reduction,
dynamic approach to research for
improvement ip techniques, procesy of
production and stabilisation of prices.

the coun-

total capital employed !

in the ex- !

export
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The existing Jute Manufactures Develop-
ment Council set up uader the Industries
{Development and Regulation) Act, 1951
is ill-equipped to perform most of these
- functions as it does not have adequate
funds nor is it  constitutionally broad-
based with well-defined powers and func-
tiong to enable it to make a dynamic view
of the promotional and developmental
needs of the jute industry. It is, there-
fore, proposed to provide for the esta-
blishment of a new Council to be known
by the same name gs the existing Council
set up under the Industries (Development
and Regunlation) Act, 1961 in view of
the facy that the existing Council has
received international recognition over the
years. The new Couacil is proposed to
be constituted, among others, with repre-
sentatives of the producers and exporters
of jute manufactures, growers of jute,
workmen employed in factories producing
- .jute manufactures. experts in jute tech-
nology, research, marketing or econu-
mics, representativeg of the Ministries of
the Central Government dealing with
Agriculture, Commerce, Textiles, Finance,
Industry, Civil Supplies and Cooperation
and representativeg of the State Govern-
ments where jute is cultivated on a large
scale. It is proposed to  vest the
Council with adequate powers to deal
with the various aspects of the jute
industry. The existing Council set up
under the Industries (Development and
Regulation) Act, 1951 will be dissolved
as soon as the Council is established
under the proposed legislation. A provision
has been made in the Bill for the tran-
sfer of the officers and staff employed in
the existing Council. The finances of
the Council will consist of sums pro-
vided by the Central Government from,
out of the proceeds of the cess on jute
manufactores collected under the pro-
visions of the Jute Manufactures Cess
Bill, 1983, grants or loans made by the
Central Government Oor by any person

and sumg realised by the Council in the,

discharge of its functions, The Coun-
cil shall also have power to borrow on
the. security of the Jute Fund, set up
under rhe proposed legislation, or any
of its aseets. Under the Jute Manu-
factures Cesq Bill, Sir, a rate of 1 per
cent instead of the present 0.125 per
cent of the value of the jute goods

-
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cleared for sale, both for internal and
externa] markets, has been proposed
with an enabling provision to raise ¥t
up to 3 per eent depending on the aidr-
ket conditions and other - developmental
needs.  The one per cent cess is esti-
mated to enable the Government te
collect abou; Rs, 6.5 crores per anpnmy
on an estimated production of jute
goods of the orders of Rs, 650 crores
annually. It woud be possible with this
collection to mount the necessary promo-
tional campaign and give the much-needed.

boost to the research and development
efforts.

Sir, witp these short preliminary remarks
solving some of the present and persistent
problems of the jute industry,

Sir, I am sure that the honourable
Members wil] support these two Bills
which, if passed, would go a long way in- .
silving some of the present and persistent
problems of the jute industry.

Sir, with these short preliminary re-
marks, I invite a discussion op these two
Bills,

The questions were proposed.

MR. DEPUTY CHAIRMAN. Mr.

Jha, you can move your amendments te
both the Bills.

SHRI SHIVA CHANDRA JHA. (Bihar):
Sir, T beg to move:

“That the Bill to provide for the
establishment of /a Council for the deve-
lopment of production of jute manufaec-
tures by increasing the efficiency and pro-
ductivity in the jute industry, the financ-
ing of activities for such developmesnt
and for matters connected therewith, be’
referred to a Select Committee of the
Rajya Sabha, consisting of the following
members, namely:—

1. Shri R. R. Morarka

2. Shri Biswa Goswami

3. Shri Shridhar Wasudev Dhabe
4, Shri Suraj Prasad

5. Shri G. C. Bhattacharya

6. Prof. Sourendra Bhattacharjee
7. Shri Rameshwar Singh

8. Shri Nepaldev Bhattacharjee .
9. Shri Dipen Ghosh
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10, Shri Hari Shankar Bhabhra
11, Shri Kalraj Mishra
12. Shrimati Mohinder Kaur
13, Shri Shiva Chandra Jha

. with iostructions to report by the first week
of the next Session.”

Sir, 1 also beg to move:

“That the Bill to provide for the levy
and collection by way of cess, of a duty
of excise on jute manufactures for the
purpose of carrying out measures for
the development of production of jute
manufactures and for matters connected
therewith, be referred to a Select Com-
mittee of the Rajya Sabha consisting of
the following members, namely:—

1. Shri R. R. Morarka ..
2. Shri Biswa Goswami \
3, Shri Shridhar Wasudeo Dhabe
4. Shri G. C. Bhattacharya -

5. Shri Suraj Prasad

6. Prof. Sourendra Bhattacharjee

7. Shri Rameshwar Singh

8. Shri Hari Shankar Bhabhra

9, Shri Kalraj Mishra
10. Shri Nepaldev Bhattacharjee
11, Shri Dipen Ghosh Lo
12. Shrimati Mohinder Kaur
13. Shri Shiva Chandra Jha

with instructions to report within a week.”
The questions were proposed.

MR, DEPUTY CHAIRMAN: The Bills
and the amendments of Shri Shiva Chandra
Jha are open for discussion. They would
be discussed together, Yes, Mr, Surendra
Mohan.

SHRI SURENDRA MOHAN (Uttar Pra-
desh): Mr. Deputy Chairman, Sir, I am
afraid that what has been proposed by the
honourable Minister in these two Bills is
not likely to achieve the purpose for which
-these have been proposed.

Development Counci] Bill, 1983

[The Vice-Chairman (Shri Syed Rahman
Ali) in the Chair.] :

Sir, I am afraid, the proposed Council
also will suffer the same fate which the
Council, constituted in 1951, had to face.
I feel, Sir, that a great opportunity is being
lost by the Government when a casual
approach and when a traditional approachi
is being adopted on a question which is
an extremely important question. We have
seen, Sir, that the problems of the jute
industry are really endemic problems and
these cannot be explained away or whisked
away or solved by the kind of tinkering
approach that has been adopted by the
Government, The hon. Minister has given
data to emphasize the importance of jute
industry, I would only add some more
data to it just to point out how difficuit,
how grave, the situation has become. The
‘Economic Times' of the 9th August has
teported that ‘there are 19 mills whichl
are under lock-outs or closures up to
August 2, 1983, and that has affected
63,400 workers. Eleven of these millg have
been closed since the end of the last year
and 8 have been closed since January,
The situation in 1981 was analogous. In
1981, 17 mills were under lock-out and 7
under closure and then again, at that time
also the pumber of workers affected was
63,400.

Now, Sir, the question is this. We have
adopted several approaches. We adopted
the approach that we depended upon the
middleman and we found that the middle-
men were fleecing the cultivators, We
created the Jute Corporation of India and
we found that the Jute Corporation of
India is colliding with the middlemen and
the cultivators are still being fleeced, We
adopted another kind of approach in the
industry. We depended on the  big jute
manufacturers who are notorious for having
rapaciously looted the industry. We know
that the jute barons not only diverted funds,
the profits, which they earned to various
other industries, They also diverted even
the depreciation funds not only byt they
are not in a position to repay the loans

" of Rs. 92 crores given to them, The state

of the industry is such that the proprietors
have exhausted not only the share money
that hag been invested but also the reserve
funds. This being the position, we are still
thinking of another traditional manner.
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We adpoted the second approach and we
said; Okay, if there is a sick industry or
even a sick mill, its management will be
taken over, The management of various
sick mills were taken over. In certain
cases they were nationalised also. Only the
year before last 5 just mills were nationali-
sed. Unfortunately, Sir, even this approach
has not proved to be very helpful, I may
give the instance of a mill which was
nationalised only 2 years ago, Its manage-
ment was taken over in 1979—the mill in
Katihar. This mill was in a bad shape,
One of the problems was whatever was
being given to the workers in West Bengal
was not applicable to the workers in Kati-
har, in the nationalised mill also, Even in
the private sector there is the same story,
In the public sector also, unfortunately, it
is the same story, And, therefore, time has
come when you should decide whether
you will abandon this old, traditional ap-
proach and be bold enough to try out a
new approach, based not on bureaucrats,
not on capitalists, not on the middlemen,
“but it has to C:pend on the cooperation
that you get from the producing masses,
whether they are cultivators or they are
‘workers in the mills. Kindly try that out.
You fhave given loans and incentives to
‘the barons of the industry. Kindly give
- the same incentives to the cultivators.
Give the same incentives to producers and
the workers and see that they become im-
portant elements in the decision-making,
in the production process itself. Unless
you do that, I am afraid the jute industry
will see its liquidation, and the process

has already started. While proposing this

aproach, 1 would plead that we should
try to have a workers’ sector in the jute
industry. We could give over sick mills
and we could help the workers through
the workers’ cooperatives. We could give
them  financial  assistance from the
public  financial corporations,  and
as we have been doing iy the case
of private industry and the corporate
sector, we could also give them certain
managerial talent or we could develop
certain managerial talent amongst them.
Unless you try this approach, you will not
know how much beneficial this approach
can be? But this has not been tried, I
* was very happy to find that the hon. Min-
.~ ister, Shri-Vishwanath Pratap Singh, made
~-a statement. in-Kanpur . recently - that he

[RRT
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has proposed that we should try to see
that the mills are managed by workers
themselves. I will be happy if the Gov-
ernment takes some practical and concrete

 steps in thig direction. It js not that the

workers should be involved only in indus-
try. I would also submit that the same
should be tried with the cultivators also.
T am here reminded of a working group
which was set up by the Government in
1980. This working group on jute gave its
report to Government in February, 1981.
I am sorry to say that although this work-
ing group made 14 recommendations, pro-
bably none of them has been accepted.
I shall be grateful to the hon., Minister if
he places before the Parliament the re-
commendations of the working group and
tells us as to how much they have done
about it. One of the major recommend-
ations was to create-a Board like the Cof-
fee Board. There have suggested that
there has to be crop inmsurance and that
there hag to be a study crop by  crop,
field by field and year by year. There
should be coordination. But nothing of
these things has been done. Cultivators
are being left at the mercy of the middle-
men, There is no machinery at all which
can contact the producers and the culti-
vators and say that the interests of the
producers will be safeguarded and that
this thing is cooperative and that it will
be in direct contact with the J.C.I. The
¥.C.I. will have workers’ representatives
on its Board, that there will be no fleec-
ing, no collusion between the J.CI. and
the middlemen étc, If such an approach
can be adopted in this respect, I am surc
that putting traps on the workers on the
one hand and the cultivators on the other
hand will certainly come to an end and
the grave crisis which is thwarting 1:h€
jute industry will end. I may also poiat
out and it is important at this particular
stage of world economy. Much greater
emphasis is given to radical solution of
the problems of jute industry. But every-
body knows that because of the oil crisis
the prices of synthetic fibre have gone UP
and, therefore, there is great scope for
jute industry in this field and also for cot-
ton industry to get into the world market-
Jute-manufactured goods will be much
more competitive now than they were be-
fore because of the particular state of the

. synthetic fipre fodustry. But the problem
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is this. (Time Bell rings) When we try
to push up the exports of jute industry,
we look mainly to the U.S.A. or the
Furopean markets  although we should
Know that the synthetic fibre industry does
not depend only on America or Northern
Europe. We could try Africa, Central
America, and Southern America. I am
afraid that our export promotion does
take into consideration all these areas. In
respect of our export promotion, we should
also try that there should be
some joint coordination with  Bangla-
be some joint coordination with Bangla-
desh so that there can be a joint working
on this particular score. This might also
climinate the problem of smuggling of jute
goods from India to Bangladesh. These
are the problems which have to be taken
care of. As I said, if we want to make
use of the opportunities which are open to
us for pushing up export of jute goods and
for making jute industry profitable, for
seeting to it that the cultivators
really get a remunerative  price,
then a new approach has to be adopted.
May I also say, Sir, that if you look at
the plight of the cultivators you find an-
other important issue, and that issue is
related to the environment. What is hap-
pening in North Bihar or in Assam, the
areas which are under jute cultivation?
The cultivators are experiencing acute
malnutrition, particularly non-provision of
fiealthy drinking water. Most of them are
suffering from goitre. And this is beca-
~ .aus heavy rains. denudation, and defores-
tation are destroying our physical envi-
ronment. If T may point out, Sir, a Citi-
zens Report on Environment in India has
been produced in 1982, and this Report
has pointed out....

THE VICE-CHAIRMAN (SHRI SYED
RAHMAT ALI): The time is limited at
our disposal.

SHRI SURENDRA MOHAN: T will
take one minute only. And thousands of
millions of tonnes of crop soil is being
washed away into the seas only because
of deforestation, And it is a problem
particular o the jute-cultivated areas in
North Bihar, Assam and West Bengal
also. Unless these problems are tackled,
unless a new approach is adopted, I am
afraid, omg cannot save the jute industry
which, as the hon. Minister has rightly

Development Ceunci] Bill, 1983

said, ig a very important export industry.
Thank you, Sir.
THE VICE-CHAIRMAN (SHRI SYED
RAHMAT ALI): Shri Bijoy Krishna Hame
dique.

SHRI BIJOY KRISHNA HANDIQUE
(Assam): Mr. Vice-Chairman, Sir, I rise
to support these two Bills moved by the
hon, Deputy Minister of Commerce,

Sir, one of the Bills secks to improve
upon the existing Jute Manufacturers De-
velopment Council set up under the Indus-
trie; (Development and Regulation) Act,
1951. The purpose is to make it more
purposeful by providing a broad-based,
well-defined powers and functions and
adequate funds. Sir, it is expected that
the proposed new Council will fulfil more
effectively the promotional and develop-
mental needs of the jute industry, Sir,
particularly, I do appreciate the provision
of workers’ and growers’ participation in
the Council. This will give not only the
true representative character but will also
make their views heard at the higher
level. For these are the two classes in
the whole industry who have suffered the
most. And ironically everywhere you will
find that the cause of the growers and
the workers tends to go by default. Sir,
it is also quite considerate of the Gov-
ernment to think of giving the Council
adequate funds. For many a Council or
Board or Committee bog down when
they get down to the brass tacks of fin-
ance. The proposed Council, armed with
adequate funds out of the cess omn jute:
manufactures and grants or loans made
by the Central Government and further
with the power to borrow om security of
Jute Fund as has been pointed out by
the hon, Minister, will be in a position
to discharge the responsibilities with con-
fidence -and cffectiveness.  Sir, without
funds, such bodies offer only words,
words, words. ’;

Sir, the jute industry has been passigg
through one of the worst crises in it
history. Unless the Government comes to
the rescue in a big way, controlling t!fe
market and finding financial assistance %
the form of soft loams and other comn-
cessions, for development, inclufiigxg mod—
ernisation and increased productivity T am
afraid, thiy indostry which Mas a total
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investment of Rs. 400 crores, which em-
ploys over a million of people, which
makes a contribution of 75 per cent to
the national exchequer and a contribution
of 20 per cent to the total export earn-
ings of the country, is in great jeopar-
dy. Sir, owing to the continued uneco-
nomic working of the industry, its finan-
cial viability has been shattered. Many
mills have already reached a stage of
stagnation with all their reserves and sur-
pulses completely used by and their liqui-
dity position becoming precarious. The
seriousness of the situation can be sized
up by the fact that despite so many con-
cessions and reliefs granted by the Gov-
ernment, most of the mills in the past
few years have been hovering precariously
between survival and closures. So long as
jute is in private sector, well, I am not
opposed to the concept of public sector,
however, taking things as they are at
present, we have to admit that profitability
is the motivating force of the prospec-
tive investors which makes it possible to
plough back substantial finances and make
it easy to raise equity capital in the in-
vestment market and loans on more fav-
ourable terms. Sir, profitability in any
industry mainly depends upon factors like
cost of production, capacity utilisation,
prices of the end-products and managerial
efficiency. Sir, in the jute industry, how-
ever, the prices of raw material rose
sharply to an unprecedented height in
recent years and the prices of products
crashed down in domestic as well as in-
ternationa] markets. This is the situation,
Sir. And, along with that, Sir, consequent
upon the rise in the cost of living, wages
of the workers had to be raised. It has
to be done. So, where is the profitability
in this industry? It is at an all-time low
in its decline. And Sir, at the top of
this, this industr v which has been under
consiraints to raise finances from internal
as well as external sources, along with a
decline of internal sources, even negative
contribution was reported during the pe-
riod 1976 to 1979 due to the withdrawal
of reserves for payment of dividends and
other expenses due to cash loss thus, the
problem was further accentuated, As re-
gards external sources of funds as in-
vestors are not preferring equities of jute
mills due to low returns on their invest-
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ment, the industry was forced to depend
more and more on borrowings and trade
deficits. And, as you know, borrowings
were also subjected to credit squeeze. So,
Sir, that the plight of the internal as well
ag external sources of finance, The indus-
try could not imtroduce modernisation and
as they failed to modernise their old
plants and machinery, which is in  turn
affecting the profitability.  This vicious
circle has been operating leading to this
persistent crisis.

_ Sir, we have to bear in mind that the
Government through the IDBI soft loans
has been helping the industry for moder-
nisation. But, Sir, comsidering the present
tottering condition of the industry, the
Government | do hope will think of
providing more incentives like grant of
loans from the term lending institutions
on liberal terms, adequate provision of
working capital and, which is more im-
portant, creation of a geparate fund for
modernisation of the jute industry, Sir,
the mills also have their own share of
contribution to this pass to which the
things have come to. Traditional ways
of handling diverse sources and uses of
funds and their reckless use of them are
also the causes of the distressing condi-
tion of the industry. This is about the
manufacturing side. But mere toning up
manufacturing side of the industry would
not achieve much unless marketing is imw
proved by correcting its imperfect condi-
tion and the grower is protected. No-
where else the middleman  plays
a more dominant role as in the jute in-
dustry. The grower’s plight suffers from
the highly complicated and anti-grower
pattern of the jute marketing. There are
roughly 3 stages, the primary, secondary
and terminal and each stage, the middle-
man dictates. Since few average growers
can do  without the money advances—
r “dadans” as it is called locally, for
agricultural production and even for bare
sustenance during the off-season, in the
absence of a suitable alternative source
of such finances, they are forced to sell
their jute. A survey has shown that this
type of sale is quite substantial, depriv-
ing the growers of the full benefit of the
ruling prices. The growers need cash to
pay off their creditors, who press them
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for their dues immediately after the har-

vest, they are forced to sell their jute
between. September and December when
the prices are the lowest due to glut created
by bulk arrivals. Such 'hasty sales soon
after harvest also become unavoidable on
whatever prices available, due to lack of
any storage facilities in the villages, Fin-
ally, the mills, in collusion with the major
jute dealers, often depress the prices arti-
ficially by tactfully timing the purchases
and by other means generally during the
peak marketing season. It was expected
that the Jute Corporation of India’s pro-
curement will be effective and that this
procurement by the Tute Corporation . of
India will eliminate at least the artificial
fluctuation of prices. But it i3 too in-
adequate for a real impact on the new
jute market. In fact, there have been
complaints that they do not bave funds,
and always groaning under such com-
plaints, it has been reported that even
this Corporation appointed those agents
who are the old dealers and who were
notorious for exploiting the growers, The
only wayout of this malaise is the stren-
gthening of the cooperative movement.
Cooperative societies alone can eliminate
these middlemen and free the growers
from the stranglehold of the moneylen-
ders., (Time bell rings). I will take a
few more minutes, because I come from
the region where the jute is grown.

The next important step will be provi-
sion of warehousing facilities, and con-
sequently, these cooperative societies should
be able to storé their jute there till the
market prices look up. The Government
may also consider introducing regulated
markets. T believe, West Bengal has al-
ready had such regulated markets,

SHRI NIRMAL CHATTERJEE (West
Bengal): The panchayats are willing to
purchase the raw jute and the Govern-
ment of India also has a scheme of rural
godowns; but they are suffering due to
lack of funds.

SHRI BIJOY KRISHNA HANDIQUE:
So, regulated market is another step Gov-
ernment may think of. The protection of
the grower ig very important; that is linked
with the prospective increase in produc-
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tion which furthers ultimately export pro-
motion, I have a few more points to make
Then, we have come to know that Gov-
ernment, particularly, the Ministry of
Commerce, has given instructions to make
it compulsory to use jute bags for ce-
ment, for packing cement. I think, other
uger departments, should also be prevailed
upon to use jute bags so that jute may
substitute, jute may replace, the synthetic
packing material for packing foodgrains,
fertilisers, sugar and so on.

There is another promising possibility.
The jute bags may even substitute ply-
wood tea chests. Following the interna-
tional meet at Budapest, a suggestion has
been made for changing the packing ma-
terial from plywood to other materials.
This has been desired by the importing
countries. As desired by the importing
countries, the Tea Board of India has
been going into the matter and it has
been found that this can be used for do-
mestic and export use. Bags can be made
of odourlesg jute material with a lining
provided to protect it from odour as well
as moisture. If this materialises, I think,
the tea industry will be able to come 10
the rescue of the jute industry. ‘There
should be  a lining inside and it should
he free from odour,

Here, the question of research and de-
velopment comes which is one of the aims
of the Bill and on which the hon, Min-
ister hag been so eloquent, For this, we
have to organise research so that jute
material can be improved and can be used
as an alternative to many other packing
materials.

Sir, before I conclude, T would like to
say something about Assam. Assam is a
jute growing State. But so far, no proper
survey has been made. I think, still, a
lot has to be done. Of course, it is not
a small area. But much more areas can
be brought under jute cultivation. In fact.
all over Assam, jute cultivation can be
introduced. In this connection, T would
also like to sugeest to the Government
that the local people need to be jnvolved
in jute cultivation. We have a jute mill
there in the co-operative gector. 1 have
already said we have to resort to coope-
rative efforts. I do admit that the co-
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operative jute mill there is not running
well. But the management can be improv-
ed. There is one more jute mill which
is yet to come up in Darrang district. I
do not know what has happened to this
proposed jute mill. I hope, the hon. Min-
ister will clarify and let us know what
the position is.

Sir, in the end, I do hope that Gov-.

ernment will introduce the research and

development programme so that the jute -

industry can be saved. Thank you, Sir.

SHRI SUKOMAL SEN (West Bengal):
Sir, I fail to understand why the hon.
Minister has come out with this Bill, I
do not know what purpose this will serve
and how this Bill is going to galvage the
jute industry from the big crisis which it
is faced with. Sir, jute industry is one of
the oldest industries in our country and
the late Pandit Jawaharlal Nehru, while
writing about the jute industry, commented
that through the jute industry, the British
merchants, the -British capitalists, were
toking away all the gold from India to
England. By this, he wanted to say how
the jute industry, how the magnates of
the jute industry were exploiting our co-
untry and the workers. This exploitation
adopted by the British regime is still con-
tinuing and the crisis which the jute indus-
try is facing today is a self-made crisis.
The crisis is a creation of the industry
magnates themselves. This is because this
jute industry is actually owned by a few
monopoly houses, multi-millionaires. To
run this industry they take money from
the Government. In fact, 70 per cent of
the capital is given by the Government
itself through the nationalised banks. They
take this momey from the Government
for running the industry and they reap

_huge profits. At the same time they em-

ploy the profits in other industries else-
where. Now they say that the jute indus-
try is suffering from lack of export. Pre-
viously  during the colonial days 70—80
per cent of this industry’s products were ex-
ported to foreign countries. Now the trend
has changed and only 30 per cent of the
products are exported while 70 per cent
of the products are utilised in our own

country.. It is not a fact that the ~jute

magnates are facing a marketing crisis. In
fact, despite difficulties, they have the

!
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market abroad and inside the country, It
is not a question of marketing alone, It
is the question of reaping super profits.
The jute industry magnates are not only
taking money from the Government, but
they are also swallowing the money de-
posited with them as the employees pro-
vident fund, employees State insurance
fund etc. That money does not belong
to the jute mill-owners, but still they are_
trying to swallow that money. In this
way, the entire jute industry of India has
become a big source of reaping  super
profits by these mill-owners. So, I think
it will. be a futile attempt on the part
of the Government if they tried to save
the jute indsutry from the present crisis
through these two Bills. By bringing for-
ward these two Bills the Government is-_
only tinkering with the problem. These
two Bills are useless, infructuous. The
IIMA is exploiting the workers and I do
not know how these two Bills are going
to save the workers from the exploitation’
of the UMA. In 1979 the UMA entered
into an agreement with the jute workers
trade union about wage revision and for
giving them some other wage and service
benefits. They entered into the agreement
in 1979 and now it is 1983. Four years
have passed. They have refused to imple-
ment the agreement, They are continuing
to exploit the workers. They are depriv-
ing the workers of their due benefits to
which they themselves agreed in 1979.

In this industry, Sir, not only the wor-
kers are exploited, the jute growers are
also being exploited. I will give exam-
ples how the jute growers are being ex-
pluited and I will repeat that these two
Bills are not going to save the jute gro-
wers even. Now, it is a well-known fact
that the jute mill-owners purchase raw
jute from the middleman. I will tell you
how they do it. First of all, one middle-
man purchases jute from the jute grower.
That middleman transfers to jute to an-
other middleman. Then be transfers to
another and at the last stage the mill-
owners purchase the jute at the so-called
market value. But if you actually invest-
gate- the middleman affair, you will find
that this chain of middlemen is only &
bogus thing. The jute mill-owners purchase
the mute from jute growers through ome
middleman. The jute mill-owners takes the

¢ g et
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jute at the price given to the original
grower. It means a chain of middlemen
) which i8 only on paper. They say that
the jute goods come through a chain from
the growers to the mill-owners and that
i3 why the price of jute ig raised and
that is why the mill-owners have to pur-
chase the jute at the high market value.
That ig all bogus. Actually they purchase
it directly from the growers at a very low
rate  and they bave concocted this theory
of chain of middlemen. It i3 their own
people who are doing all this. That way,
they arz depriving the jutegrowers also,

Sir, you might be knowing that West
Bengal i8 the biggest jute-producing State
in the country. Out of 69 jute mills in
the country, 58 are situated in that State.
The Government of West Bengal had sub-
mitted some proposals to the Government
of India to save this jute industry from
the crisis. In 1982, the West Bengal As-
sembly passed a Resolution unanimously
that the jute industry should be nationalis-
ed immediately. When the Agsembly de
iegation came to Dethi and met the Prime
Minister and asked the Prime Minister
why 18 out of 58 jute mills in West
Rengal were under lock-out, it is report-
ed immediately. When the Assembly de-
ed that the Prime Minister told the dele-
zation thay the lock-out-was due to wor-
kers’ strike or workers agitation. But the
fact is that although 18 jute mills are
under lockout, in West Bengal, none of
them has been locked out for reason ot
agitation. It is the doing of the owners
themgelves. Their plea is that jute has
tost its market ang it is not profitable to
run the industry and that is why they
have had to close it. So out of 58 mills,
18 have been locked out. Can the hon.
Minister assure the House that after pass-
ing these two Bills, these 18 jute mills
wili be reopened and the workers who
have been thrown out on the streetg will
again be taken back in their jobs? Can
the Minister give that assurance? No, 1
dow’t think he can. These two Bills can-
mot assure jobs to thousands of people
who have been thrown out. Tf the Min-
ister can assure that, then we can feel
that these two Bills are going to at least
touch gome problems of the jute industry,
or at least those who were thrown out
are going to get back their jobs. There

Development Council Bill, 1983
i3 np such promise in these Bills that
the workers will be saved from retren-
chment, from lock-out, from the misdeeds
of the management

In conclusion, I would suggest that
instead of tinkering with the problem, in-
stead of coming out with these two Bills
which will not be able to touch the fringe
of the problem but will rather further
accentuate the problem and complicate the
problem, the Government of India should
immediately nationalise the jute industry,
the raw jute trade and export trade in jute
goods and this should be brought under
the Government of India, There should be
necessary arrangements for purchase and
sale of raw jute by Government of India.
Further, the price of raw jute should be
a minimum of Rs, 300 per quintal and
necessary arrangements should be made in
thig regard, Then in consultation with the
State Governments concerned, the pancha-
yats should be associated with erection of
godowns, purchase and sale of raw jute,
identity cards should be given to the gro-
wers and purchase centres for raw jute
should be opened. The West Bengal
Government had proposed that they
should be allowed to set up their
own State Jute  Corporation. That
has not been considered. So the last item
should be that since West Bengal is the
biggest jute producing State in  country,
and the West Bengal Government has pro-
posed to the Government of India that
they be allowed adequate financial assis-
tance to have their own Jute Corporation
that should be allowed so that the State
Jute Corporation can help the jute indus-
try, can help the growers, can help the
workers. 1 feel that proposal should be
accepted. Only then the problems of the
jute industry can be solved, Otherwise
these two Bills are not going to s(!IV'IC
the jute industry’s problems and its crisis.
That is why I request the hon. Minister
that instead of coming out with these
Bills, they should touch the depth of the
problem and, as suggested in the Resolue
tion passed by the West Bengal Assembly, )
they should immediately come forward
with nationalisation of jute industry and
the suggestions that have been made
in this speech should be accepted. Then
only can the problemx he solved.
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With this, I conclude.
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SHRI VITHALRAO MADHAVRAO
JADHAV  (Maharashtra): Mr. Vice—
Chairman, I rise to support these two
Bills. The first is the Jute Manufac'urers
Cess Bill (No. 47-C of 1983); and the
second is the Jute Manufactures Develop-
ment Council Bjll (No. 48-C of 1983).

Before coming to the jute crop, I would
like to speak something on these two
Bills. The second Bill has been formulat-
ed with the very good intention to help
the cultivators, the jute growers. Sir, in
this Bill, there are 28 members in total
without the Chairman being considered.
There are 6 members appointed by the
Central Government, 8 members appointed
by the Central Government from differemt
Ministries: Agricultore;  Commerce;
Finance; Industry; Civil Supplies; and
Co-operation, 6 members from the jute
growing States like Andhra Pradesh,
Assam, Bxhar Meghalaya, Orissa, Tripura
and West Bengal, 4 members from the jute
manufacturers; 2 from the exporters; 3
members only from the growers; and 5
members from the technical gide, experts
in jute research jute marketing or agri-
cultural economics.

What I feel is, while we are talking
the language of helping the common
cultivators. in this couniry, either in the
jute field or in cotton or in sugarcanme,
in this Bill itself we have included only
three members from the growers side.
It is the growers for whom we are doing
thi work. I think in the last Bill also,
the one which wag being discussed yester-
day, i.e, the Nationa] Oilseeds and
Vegetable Oils Development Board Bill,
there were three or four such members.
What T would like to say is that the men
who are engaged in the production of the
jute crop should be given more representa-
tion. I do not want to say ag to how
many memberg should be there. Bug I
am sure that Mr, Minister will take it
seriously, that there should be in this
Council more members, at leas: 6 or 7,
from the growers’ side. The gecond thing
is that this Council hag been formulated
with the intention to provide the techmo-
logy of jute production. Tt wants to
dev'elop research, education and extension.
Sir, jute is one of the important cash
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crops of agriculture. We have got two

main cash crops. Now  sugarcane has
dominated most of th: crops, but formerly
cotton and jute were the main crops of
this country. I read that the Britishers
also came to India with ithe lust of textiles
and jute. Even today. India
exports 30 per cent of the total jule pro-’
duction. Before the Partition, India was
one of the major countries in the world
and was exporting majority of the jute
fibre to the entire world. After the Par-
tition also, while we were afraid that jute
production and jute export will suffer, our
brave farmers from West Bengal and
other States like Assam, Bihar, Megha~
laya, Orissa, have bridged the gap and
have produced a lot of jute, and today
also we are exporting about 30 per cent
of jute, Sir, [ thiik Mahafma Gandhi
also fough; for the economic betterment
of the producers, all the farm workers.

He had started his andolan from the jute
growing area. This is an importing crop,
but this is the most disregarded crop in
this country. Jute is- a natura] fibre,
though it is rough. Now so many fibres
have come: syntheti® fibre, polythene,
terylene, terycot. But if you view from

the point of view of comfort and utili'y,
artificial fibre cafifiot Pe cothipired with

natura] fibre. So, from that point of

view, Sir, jute crop is very importamt.
Ju'e crop can be cultivated throughout the

country, Though in my State, Maharash-

tra it is not grown, there is scope. Once

1 have also grown jute crop in my farm.

The seed was supplied by the National
Seeds Corporation. And I have made
sufficieny profit. But iraditionally we are

bound, and our minds afe boung b¥

tradition. We must grow sugarcane,
cotton, groundnut so that™We can get good
return. It is not to.

Second thing wHy ‘people are not going
in for jute cultivation is that the price of
agricultural commodities are very low.
The main bottleneck in agriculture, the
main drawback in the field of agricultural
production, ‘i thay we are no: giving to
the cultivators remunérative Prices, He
is the man who has to’ work in rhe field
for four months or five months under hot
Sun and in rains. He I§ thé proof of
Sun-heat and cold, and he does not get
remunerative returng of his labour. So,
the entire problem of thig country jis that
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{Shri Vithalrao Madhavrao Jadhav]
the man who is working actually in the
field, who physically exerts, does not get
a remunerative return in the form of
money and in gny other form. Unless we

give that fellow his due, I think no™ in-’

dustry can develop.

I belong to the field of agriculture, I
know tha; jute is the roughest crop. It
belongs to malvacaea family. It is grown
mostly in low-lying areag with high
rainfall Jow rainfall we can grow jute very
successfully. ’ ]

* 1 congratulate the hon  Commerce
Mimster, the Deputy Commerce Minister,
who has taken this very good step. Some
drawbacks, some deficits, are there. But
as the time passes, as the necessity arises,
then, those deficits can be removed, So,
he has formulated this Council. And
our Government wants ‘o help the poor
farmers the poor farm iabourers who are
working ‘in the jute fields.

"One thing, T would like ‘o
through this House, through the media of

- thiy House. There are several agricul-
tural universities ,and there is a lot of
work being done in the field of evolution
of new. varieties of rice and wheat and
jowar and bajra and maize and so many
other crops and sugarcane also. But I am
sure that not much work is Jone in the
field of jute. The most important reason
why the jute industry is getting a setback
is that we have not &ared much for its
research. In the formulation of the
Council it has been mentioned that this
Council is going to Pay ful] attention .to
the research and development of fhe jute
crop. So, I would like to request through

this House that we must make an appeal .

to, we must request, several agricultural
universities  that
favourable and very useful research in

the field of jute crop.

Sir, West Bengal today is the dominating
State in jute productiod. The great son
of . India, Ravindra Nath Tagore, was born
in Wes; Bengal and his poetry, “Gitan~
jali” famous in the world, T am sure, i3
the string of jute, It has taken Ravindra
Nath Tagore to the whole
through the media of this House I request,
Mr. Vice-Chairman, tha® we must initiate,
we must make a big potential, we must
give big encouragement, for research and

suggest,

- be done.

they .. must - .conduct |

world. So, .
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development of the jute indusiry, and
through that we can -acquire the position
of the number one juie exporter in the
world. So, Sir, through research we have
to form, we have to invent, new varieties
which are resistant to the vagaries of ‘mon-
soon and climatic conditions, Till today
we were talking that we wanied remunera-
tive price for cotton. The position is not
that jute is getting a big set back, but all
the agricultural crops are getting .a
setback. . This year, afer all, the Govern-
ment has declared Rs 527 for one quintal
of co'ton exported. That is a good step
that the Government Has taken. In the

" same way, it ig necessary that -we have ro

accept one day or the other the principle
of fixing the prices of the farm commodi-
ties on the basis of their cost of produc-
tion, That is the only way, tHa; is the
only solution to.take -this agricultural
revolution forward in this country. And
unless the agricultura] revolution is com-
pleted, our industrial revolution will
never ‘be completed. So, from that point

of :view, if ‘we want to raise the .standard

of the common people of the rural area,.

then we musy think .of this  aspect very

seriously. . e

Then I welcome the suggeéﬁon made iay_ )

one of our friends from that side, that a
crop ‘insurince. schéme thould be started.
There = is
There ig 10 insiFfance, there ig no
guarantee. . As there is no guarantee for
his life; in the same manner, there is no.
guarantee for his crop.
unit - becomes

no - inSurance for the fariner. -

-

If af industgial .
sick, money goes waste. -
" But if agriculture goes wrong, nothing can -
So from that poin: of view I

request thay there should be a crop jn- -,

surance scheme .not only in’ respect of.
jute, .bu: in respect of all cash crops, in-:;

cluding cotton, sugarcane and jowar, all .
the main crops of the different parts of the .
country. A crop insurance scheme should..:

be. siarted.

Then, the éultiirator ,the farmer

pro-
duces the jute, buy where is the market?,
Sir; T have worked ou: that the producer .

hag to crogg five stages, - First, he pro- .

duces. Then the middleman comes and
purchases the material. Then it goes to
the manufacturer for the finished product.

Then -there is one more agent, that is, the .

seller.

And then comes the consumer. ‘
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So from producer to cousumer, he has Lo
crosg five stages. ~ And among these
stages. the lowest paid man is the producer
and the highly exploited man is the con-
sumer. So, if we can” remove the other
stages, middleman, manufacturer and
seller, and if we can have some dofrela-
tion between the producer and the .con-
sumer, T am sure the exploitation ot the
farmers in this country can be avoided
easily. Now & is a quarre] b&tweén the
grower and the Government because we
say that the Government is not giving
propér prices, -And what is the Govern-
men: to do? The Governmen; can collect
taxes from the consumer, That poor con-
sumer pays the taxes and he requests the
Government not Le- charge more taxes.

And who is the exploiter actually? It js

the middleman, the indupstrialist and the
seller, So these so many agents should
be removed. I recommend through. this
House the stariing of cooperative jute

mills, ag Maharashtra has gtarted in the

case of sugarcane several  cooperative
sugar factories. Maharashtra has entered
in 5 big way in the setting up of co-
operative spinning mills because the’ textile
indusiry ig the mmain economic base of our
country. In the same manner, in the jute
growing areas, we must encourage co-
operative jute -mills. Private entrepre-
neurship should be taken away or units
where exploitation takes place should be
taken away, and the farmer, the producer,
should be the owner of the finished pro-
duct. He mus: go to the market, And
the margin between the producer and the
consumer shoulq be at the most 10 to 15
per cen, so that our economy can improve
and the ectnomic well being of the poor
farmer can be improved.

With these few suggestions and  com-
ments, T welcome thig Bill and I am very
much thankful to *hé Chair for 4llowing
me to speak on this Bill. Thank you very
much. '

= WA A R (fame) ¢
SUHATETE HEIRH, §AIT I aEdv
F faw @ @Em a fear TR
SR ag 7 ey 7 o 7w 9y Awd
Samag e whlwd e ™
famr & am #1 Fv ghewor &, =
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T FEE R, a8 @5 W e faw

¥ agifmrg ) ufk faw ¥ Fw@r SO
@ ad AF ¥ faar qar g

" “A Bill to provide for the .establish~
ment of a Council for the development
of production of jute mantfactureg by
increasing the efficiency - and produc~
tivity in the juie industry, the financing
of activities for such development.”

WX FH giEsr & 3@ oSw At
aft gF fradr agr awqd § v
ag QU I 3R witAd & ar 78 7

ol Agf 9T T FROAT AMF -
fear & st @O AT Y AW FIATE
FR TFRAE F W TR FAT &
5 Sz A fod daredw &
wgl 9T zaar fad g 1 g2
fgd swimge st mer ¥ & 9E

geegr umifenwd § g 0 =Y

I W FW FW E T FE AT
SR g g @ & AfwT v ag
woar & BF I sefre fradr & @@
FLIR F fFaar FaFdr § Mea.
FE AT IqE IO FGIA R & )
I Ag T} & FEER W e
freger aam 3 ¥}/ 2 7
aqew 60 qefad &1 wud erdam
qoET FW FW F 1 AR 21 ¥
T2 I3 & WX 70 IR ¥ 808IR
yagT FFR 9E.gUE . gzl §?
W AR (3 TR Twg froawgy
FT FE AT TG F 1 IT FiSyAT
g #T A gg WA gifgedt wr e
g1 AW gqE & varnkr § faw
Afe® AR T B AT aw-
a5 9 TEANMTY § SAwr frar gur g
AR A SgmT miwg wE §
qifs Ag S g & WA ST NEwE
g SEFT AT AT AR T ¥ #,
AT FAT FAT O T IT
I F FFR F FIT 9T 7
G T

L€
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[= v 97 93 T9]
g1 Sroayad qEWR § F R
F FIT WE SOFT FIWT TEAT T
7z wTed § v ogw el & R
G | oA g4 § 19 fad Ak
ey g3 A AT 927 F UF-OF
faw a7 &1 3@ TW AW TW
qIEr WEI gE R 1 39 Fow WA
st fad Fr wT WY T 192
FOs T ford 95 ok 199 ]
ool a<w & v ogmr & 0 Sfee

St SRy § oI e dY &

I § FEER g@ Al § sTEae
T fear & v oFml ¥ §d =%
frar &1 wg wwn @ faal § oAl
wwogar 2 & At wEwe ¥ oag
ST wigar g froag s o9 W
Nfeee § 398 FWL IFE 9T T~
IEr F W g7 FT oW N
ST IO A wgwer fear & 7
T AT TART A WOT F 7 TAAT
FHOT AT AW F I IAFT A
damre, fow oo F far dar ey
ST & OF SEr § g 4% &y A
AT AT 21 ag gum fav frary
¥ fodr woar 9@ & 1 g da,
wgT FAY FWH SIRT qATHC g Ag
TAET AT &1 IO FICHGERX N
aes & frew 10 Frat § A% qEaar
A FAT | R OET AR R
e gt & @ Aty & ary sar
Tyt 1 e § ST WY aZamEy
et &1 g oy W ¥ agw &
wmr & e mwr & fafesds oz
fafeerdga v &1 m@rﬁmmf‘m
gdear

maa’r«:f‘mm%a‘w%m
§ SATHY FT T AFT SART AN

»

}
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=g F ﬁa'r-?r i %%mr R
e & s Yar § IR
me*mw‘rmw‘r g?

75 foo ¥ ofefmody & I &
e fogd F a & a| adr w8
wgi % fad Fraaw & fas W
T §BT T F W TR FHATT
qzw F ATEE H B oag [E@F
Fo< fegd i 21 g7 va SFArAIS
F oFIT  Tg Foaww & fad
qIT TEEAE SR F frLEwT 30
THO GO § HIX T § AT HEAT
TG g &1 ST A T F4T 9T I
AN A FTH AT § Tg TE@A A
sEeg &1 AT wifde & 39 s
1w gw gafgaa @=de H,
3qwte Fedw A ATHe A frady
A AFF FT TTE T [WT AT
X T Ty &1 g O4r awar & fF
A W avF  Hiftaedr adl s
Fg & foawd gurvrusanE sg
g0 | *ifEga ¥ fAC gEg-awgHn
Fafest M AR GFEw & 17 A
£ 31 # ZuF A IET Wgar FEiE
TR WA A A T § FE
% AT 9T | TR ) g i ardy
araY =1 =9t @ £ | a§ NwEe
FTT AT, ITT SATTAS FIT ZIN 5
fogg & 15 A7 39 AEE | AT
g Ffgd & g9 F fag sqar
ifgn 1 w9 Imy § fFoed
#; ga qgx  wr £ 0 dar
fr gz #O AgRT T oA §,
TgF; 0.1259%HE ¥ FEFLT 1 G-
ez Fz fogr Tar O 1 9wET 7 Ay
Sragta <@r agr g 5 gEar ]
3 gegve fearamt @ awwe feafy
7z 5 TUFR W AW T I W
TR F FCERIT ] T AW & A
9 ¢ TR s wT § fv oemr
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AT fegar @gar sy |\ Ag
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DR. MALCOLM S, ADISESHIAH
{Nominated): Mr. Vice-Chairman, Sir,
T rise to support rhese two Bills, the Jute
Manufactures Cess Bill, 1983, and the
Jute Manufacture; Developmen; Council
Bill, 1983, not because they will solve all
the problems that the jute industry is
facing. It has been clearly outlined by
my friend, Shri Surendra Mohan, and very
clearly outlined also by the Member from
the Communist Party from West Bengal,
‘that these bills will not solve the pro-
blems faced by the jute industry. 1 do not
think that any Bil] can solve all the. pro-
blems that the jute industry is facing, 1
support these two Bills because I believe
that they are a contribution, not more
- than a contribution, to meeting some of

the problems of the jute industry.

" Now, Mr. Vice-Chairman, we have had
alternative  suggestions. Mr. Surendra
Mohan suggested that the workers and the
" growerg or the cultivators ghould really
take over the mills and should run the
industry. And, Sir, we have had the
suggestion from my colleague from West
Bengal that the industry shouly be
nationalised, A suggestion also came
from my friend from Maharishira that
the industry should be rum by the co-
operatives or it should be cooperativised.
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Now, these are all long-term issues which
need to be very carefully examined and
they have not been examined ang their
implications have not been studied, There-
fore, what is before us, I believe, is this
bill. For instance, Mr, Vice-Chairman, 1
have my doubts about the public sector
taking over more and more of sick in-
dustries. Therefore, when you say, “Nation-
alise the sick industries, I am for the Gov-
ernment starting new industries, running
industries. But, about taking over indus-
tries which have been rendered sick, which
have been made sick by the private sector,
I have my own doubts, Therefore, .the
suggestions made by the Members here
deserve a profound study which has not
been undertaken so far,

Now, my next point iS this: The basic.
problem with the juie industry is that it
ig a sick industry. The Minister mention~
ed 69 jute mills in thé country. T would
like 10 ask him how many of these mills
are closed down today. I have the figure
of 12 mills closed down in 1982-83 and
my colleague from West Bengal mentioned
19. Can we have the official figures?
What is the total number of mills which
are closed down? Secondly, Mr. Vice-
Chairman, Sir, the exports, that is, the jute
expor:g of our couniry are declining. May
¥ ask the Minister again whether he can
give the House information on the rate at
which it Rag been declining. My figure is:
that gince the Sixth Plan since two or
three years, it has been declining at about
15 per cent. This is my figure, and I
would like to be corrected if I am wrong.
Then, Sir, the price that the mills obtain
for the manufactures is a price Which is
causing serioug Josses. My, figuré; show
that at current prices the indusiry is josing
Rs; 1,200/~ 2 tonne on sacking, Rs. 2,000
a tonne on carpe; backing, and K5 850/-
a tonne on plain backing and now this is
100 heavy a raté of loss for any industry
to be able to sustain itself without going
sick. 'This is one of the practical reasons,

Now, the problems faced by the in-
dustry have been outlined by the Minis-
ter. They are: (1) We are facing a
shrinking export market and domestic
market, (2) We are facing a very serious
competition from other countries. (3) We
are facing also a competition from
synthetics, (4) The industry being a sick
industry, is chartacterised hv Tnm wwndten
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tivity and low efficiency. (5) It is facm,
rising costs in relation to falling prices.
No where does the Minister refer to the
fact menioned by my colleague from West
Bengal or Mr. Surendra Mohan that one
of the causes for the sicknesg of the in-
dustry is that the private managements are
diverting the funds of the mills for their
own private purposes or for other purposes.
This is whay is called in rather gstrong
language ‘looting’, which is a well-known
technique, which ig the reason why so
many textile mills have gone sick. No
reference has been made by the Govern-
"ment in the documen: to this very im-
portant factor of the diversion of the
resources of the mllls byi» the owners
themselves .

Now, Mr, Vice-Chairman, I welcome
the Bill. I believe that the functions set
forth for the Council in clauge 7 are com-~
prehensive. They cover jute ~cultivation,
markets, targets for jute production, re-
search, prices ang information. Now, 1
do not think rhe Council is going to be
able to deal with the problems of the
middlemen, who are responsible for the
cultivators mo: being able to obtain a
decent price. These are very comprehen-
sive functions that you have glven to the
Council. But may I ask the Minister
will these functions really be carried out?
1 believe that even if two or three of these
funciiong are carried out, particularly, if
we can do something for the farmer, if
we can do something: really on research
and marketing, it will really raise the level
-of productivity of the industry.

Now, secondly, my hon, friend Mr.
Handique, referred in  vague terms to
‘modernisation’. There is no reference to
modernisation in the Bill. Or is rhere
some clause which doe; not speak of
modernisation but which provideg for
modernisation?

My nex: question to the Minister I8
whether in the light of the fall in prices,
etc., is there any chance of our being able
to re-enter those markets, in the US and
in Europe, and re-capture these markets?

The last point I would like to make is
that I very much like the provisiong. for

[ RAJYA SABHA |

- cess would be Rs. 195 per ton.

The Jute Manufactures 300
Development Counciy Bill, 1983

the Chairman and the Vice-Chairman and
the provision for technologists, and so omn.

Yesterday there was very strong criticism

even from the Treasury Benches in con-
nection with the Bill' “that we passed
yesterday about the position of the Chair-

man and Vice-Chairman and the absence

of scientists, and so0 on. I am very glad
that this Bill meets all these require-
ments. I am supporting this Bill. But I
have a feeling that there are too many
Central Government represenatives in the
Council and omly six from the States.
May I ask the Minister why do you want
the Ministry of Civil Aviation and the
Ministry of Cooperation to be represented
there? Why ghould there not be a parity
between the Union and the State Govern-
ment? The lag¢ question that I have to
ask on the first Bill is this. I have a
feeling that West Bengal should not be

‘equated with al] the other six States. This

In fact, all the jute mills
are located there. Am I right in thinking
that you have given one seat %o West
Bengal because West Bengal will come in
another way? West Bengal will come
ag far as the producer§ are concerned,
West Bengal will come again a$ far as
the exporiers are concerned, Now, West
Bengal will come more heavily than the
other States on account of exporters, pro-
ducers and cultivators,  Otherwise, it
looks to me as if it i not very fair to
give Assam and West Bengal just one scat
along with other States. I hope that
Chapter 5 means that the Council will have

is a major State.

the power to check the delinquent mill- .

owners which is a great problem,

Mr. Vice-Chairman, may I jus: end with
the second Bill on the cess? I am very
glad to hear from the Minister that the
range of cess is from one per cent of the
value of producti6fi (o three per cenmt, I
am a little confused about the inter-
changeability of the térms of cess and
excise, As an economist, I am a little
confused about the interchangeability
between the term ‘cess’ and ‘excise® For
me they are quite different. My mnext
question is this, Why is there guch a big
range between the maximum and the
actual ¢hat you mention in the Schedule?
In the Schedule, Column 3 giveg the
maximum whereas - Column 4 gives the
actual. For carpet backing, the maximum
Today.

-
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the actual s Rs. 65 per ton. 1 want to
ask why such ‘3 big difference is there
between the maximum and the actual.
Thank you, very much.
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PROF. SOURENDRA

BHATTA-
CHARIJEE (West Bengal): Mr. Vice-
Chairman, Sir, at the outset. I would

like to recount an instance of what is now
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‘Bangladesh, Long back even in Bengal it
was Bengal which produced juts in  the
largest quantity, In  West  Bengal

it is  largely a  post-indepen-
dence phenomenon. At that time a landlord
of distinction in that area was of the opinion
that the peasants should not cultivate jute,
they should concentrate on the production
of paddy. His argument was, jute  did
not provide food in a comprehensive ferm,
but the farmers did not listen to  him
because some cash money  was readily
available. Then there was a food scar-
city. The gentleman invited all the far-
mers to his house and when they ali sat
down, he distributed jute, bound-up for
them to eat. He said that since they had
-produced jute, they should eat jute only,
wherefrom they will get anything else.

But the position has changed from the

days of the British rulers. It was they
who introduced this production of jute
for their own interest, financial interest,
and they diverted a large portion of land
to this cash crop. But the benefit did
not accrue -to the grower. That pesition
continues up till now and unfortunately,
the Government of India has been able to
devise no measures to protect the interest
either of the producer or of those who
are working in the manufacturing con-
cerns. Onme Bill is ‘The Jute Manufac-
tures Cess Bill’ and the other is ‘The
Jute Manufactures Development Council
Bill’ for the purpose of promoting the ip-
trest of manufacturers. In the body of
the Bill the question of growers and also
of the workers is there, but there is ' no
indication how the growers or the workers
would be benefited. The picture in  the
jute industry is well-knowm, It is in a
precarious state. In a different context, a
question was posed by me in this House
and that is not a unique question that
in oyr country the experience is that in-
dustries get sick but not the industrialists.
The _?ime thing is true of the jute indus-
try.” The jute industry is sick, but not those
encaged in the industry. The Minister re-
plird in the other House that there was
no question of take-over of the jute indus-
try. The management would continue to
be the same. Those sharks who have
been bleeding white both the workers and
the growers in different incarnations as

.
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manufacturers, as exporters, as buyers of
the produce, will be kept intact. They
have made the industry sick. They are
responsible for periodic closures thereby
depriving the workers of their dues on
the one hand and by perindiz  Jock-outs
they have cornered raw jufe and rendered
impossible the packaging of jute in succes-
sive years. In this House we discussed
how godown facilities were not  available.
West Bangal has given a proposal. My
friend Comrade Sukomal Sen from that
side has referred to setting up of a Jute
Corporation of West Bengal in order to
protect the interests of the growers. That
proposal is still awaiting clearance from
the Union Government, but the Jute Cor-
poration of India has failed signally to
protect *he imterests of the producers. B
so happened that a quintal of jute had to
be sold at Rs. 50 or Rs. 60. Funds were
not provided. Those who were entrusted
with the task in the Jute Corporation of
Tndia did not g to the market. When
the poor cultivators were forced tc bring
their produce to the market after the
crop was raised, quite some time after that
when the production was conrpered  at
a very cheap price from the immediate
producers, the farmers, the Jute Corpora-
tion of India appeared on the scene.
There are reports that whether it is the
Food Corporation of India or the Jute
Corporation of India, they act as agents
of these Corporations but at the same time
they act as agents of the private traders
and they give precedence of the interests -
of the private tradsrs to that of the Jute
Corporation of India or the Food Corpora-
tion of India this Bill, while main-
taiping the structure of the industry  as
it is, without contemplating any change,
contemplates a super structure with a view

“to bailing out the industry and the pri-

vate management. What is the extent
of the resnarces? At the most it  will
be Rs. 19.5 crores.at the present level of
production it the optimum amount of
cess is levied—i.e. 3 per cent. Next comes
the question of Government contribution
and third is whatever contribution is made
by ther agents—an unspecified amount
for which the financial estimate has mnot
been given here. Again a ceiling on the
collection charges is statutorily included-—
ie. 4 per cent. But there is nothing
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on the establishment charges of the De-
velopment Council itself. In many a
place, this has been the experience that
most of the funds are eaten up by establi-
shment and other charges and very little
is left for the development work for which
a particular Council or body has been
formed. While collection charge  has
been restricted, no such  restriction is
there on the establishment and other char-
ges of the Council anywhere in the Bill
proposed. And in spite of the genal pro-
visions, we know in our country'it is a
very old saying by no less a person that
Gunnar Myrdal  that this is a country
where all the ideal legislations are in
existence and those legislations are obser-
ved more in breach than in observance.
So penal provisions are there. But who
is going to impose them. So many pro-
visions are there. What will be the im-
pact of whatever is done by the Develop-
ment Council on the private managements?
And at the same time everything has been
brought within the purview of this Deve-
lopment Council. While calling it a
Development Council for Jute Manufac-
tures, the question of jure  production,
planning and every thing under the sun
have at the same time been brought within
its purview. This is because of the fact
that we feel—this is in no way to show
any disrespect to the Minister piloting the
Bill because this is a question of the po-
licy of the Government—ithe Government
* js unwilling to confront the problem
squarely, directly. It is only to hood-
wink the concerned people. This Bill
has been brought to show that the Gov-
ernment is not sitting idle. This does
not touch the core of the probiem by
even a mile-—by even scores of miles. Tt
goes wide off the mark. If the Govern-
ment has the real intention of tackling
the problems faced by the jute growers,
by the workers, then two steps are neces-
sary in the form of nationalisatien . of
all the jute mills because we know, as
the Minister himself has stated, a capital
of Rs. 300 crores is involved  here.
Thirty per cent of the total production
available in the world regarding jute pro-
ducts, involving Rs. 650 crores of produce
at the existing level, is involved. 2.5
lakh families are involved. At the same

time, 45 lakh families of farmers are also
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involved, according to his own statement.
If their problem, which is a stupendous:
one, has to be dealy with, the system has
to be confronted direct and wot from the
sidelines, as has been soaghi to be done
by this Bill.

Before concluding, I would raise an--
other demand before the Government. The
producers are losing on producing jute,
not getting remunerative prices. But they
are doing this im order to enable the coun-
try to earn foreign exchange for its other
development works. There may be a
movement, there may be an advice to
them, not to produce morc jute, to shift
from the production of jute, but jute
production has a place in our economy
from the point of view of carning foreign
exchange. If those people fail to get the
real value of their labour for emabling the
country to earn foreign exchange, if they
are to continue to produce these for lar-
ger national interests, they are entitled to
compensation from the Governemnt beca-~
use of their continuance in growing of
jute. That is to say, the jute growers
should be compensated for their continu-
ing in this production. That is my speci-
fic suggestion, a suggestion which can be-
ignored by the Government only at the
peril of this industry.

Thank you, Mr, Vice-Chairman,

PROF. (MRS.) ASIMA CHATTER--
JEE (Nominated): Mr. Vice-Chairman,
Sir, I rise to support the Bills. The Gov-
ernment is seriously thinking of setting-
right the jute industry whch has been
ailing, rather which is undergoing a set-
back. Jute production is mainly concern-
trated in West Bengal, Tripura, Assam,
Meghalaya, Bihar, Orissa and  Andhra
Pradesh. Although internal consumption
of jute goods has increased, the Indian
export market for jute had fallen from 53
per cent to 39 per cent, ie. by 24 per
cent as Mr. Adiseshiah has said. Regard-
ing the demand for nationalization of the
whole industry, it is not going to solve
the problem, as already mentioned by Mr.
Adiseshizh. However, the intsrests of the -
jute growers have to be fully protected.
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[Prof. (Mrs.) Asima Chatterjee].
Now, for the improvement and growth
of the jute industry, I have a few
suggestions for the hon, Minister. Firstly,

the technology of jute retting, iw. sepa-

ration of the fibre from the stick; has to
be modernized. The  mew technology
‘which has been developed has to be ap-
‘plied, and for that microbiologists have
to be consulted and this information has
to be propogated amomg the growers soO
that they can increase the yield of jute
fibre by application of the new technology.
Secondly, the jute fibre may be used in
combination with other fibres so that they
¢an . replace and compete with the synthe-
tic substitutes which are becoming- costlier.
I am suggesting all these points because
I have been associated with .the Indian
Jute Industrial Research Association -as
a member and also T have been associa-
ted with the Jute Technological Research
Ceatre, Calcutta for very many years and
I know what they - are  doing. Nobody
has mentioned as to what can be done
with the jute stick. After the separation
~of fibres the stick which is left is usually
utilized by the villagers as fuel, but this
can be utiliZed for the production  of
chemicals  like vanillin
which finds commercial application. It
is used in the preparation of ice-cream
and pudding etc. as a flavour and for
various other products, Secondly, the
lignin of the jute stick may be converted
into sugar by the application of immobili-
zed enzyme technology. That study is
going on in the USA. The lignin of
the jute stick has been comverted into
sugar.
the jute stick can also be converted into
sugar. If that can be successfully achie-
ved,
have a world market as a sweetening
agent. And this problem can be under-
taken- by the Indian Jute Research. As
socition and the Jute Techmological Re-
search Centre. If jute sticks can be pro-
perly utilised, I think, taken together the
jute fibres and jute sticks, it will be a
flourishing industry, a successfil industry,
rather a profiteering industry, I would say.

“With these words, I would like to con-
clude.

The lignin with the cellulose of °

then, the sugar that is produced will -
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SHRI B. SATYANARAYAN REDDY:
(Andhra Pradesh): Mr. Vice-Chairman,
Sir, I want to make a few comments on
these two Bills.

So far as the jute industry is concerned,

it is a very important industry in our
country, and it should be encouraged by
all means. One depressing thing is that
in 1950 we exported 7.27 lakh tonnes of
jute. -Our exports have now come down
to 4.4 lakh tonnes. Why this decline ?
Whatever  the reasons, why has the Gov-
ernment not taken any steps to incrcase
our exporis? Our neighbouring country,
Bangladesh has increased the exports of
jute because they have, 1 think, new
machinery. So, the Govérnment must
take necessary steps to ses that new machi-
nery is imported and the indusiry should
be put on -the right lines.

,’Anoth_er thing to which I would like to
draw the attention of the Minister is that
there is no provision in the Bill for a
machinery for the implementation of: the
decisions taken by the Board. A proper
machinery should be created 1o imple-

ment all the decisions taken by the Board. -

Thirdly, T would like to

growers, that means the actual

ment,
be more in this country, Of course, some
provision hag ‘been made about the manu-
facturers and other personnel, but
growers of jute should be given all fac1~
lities.

Fourthly, so far as the composition of
the committee is concerned, in clause 3(4)
(c) you have provided:

“six members to. be appointed by ithe
Central Government by. rotation in the
alphabetical order  to represent res-
pectively the Governments of the States
of Andhra Pradesh, Assam,
Meghalaya, Orissa, Tripura and West
Bengal in whxch jute is cultxvated on a
large scale:”

I fail to understand why only six mem-

bers are to be appointed and in rotation .

say that the.
manu- -
- facturers or growers, the farmers of jute,

should be given all facilities, encourage- -
so that the jute production should

(the ~

Bihar,

<
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by the Central Government. Why not

seven? You have given the names of seven
States, and you are telling that six mem-
bers will be appointed by rotation by the
Central Government. Instead of rotation,
let us have one more member representing
all these States. That is my point.

Fifthly, in my view this industry can
be properly improved only if it is nation-
alised. The privtae industrialists, big in-
dustrialists, are hoarding. They are mak-
ing loss to the nation, loss to the country,
and they are interested in their own bene-
fit. So, it is better to nationalise this
industry. Then only it can make progress.
Then the Public Undertakings Committee
has made certain recommendations so far

ag the jute industry is concerned. I re«:

quest the Minister to go through the re-
commendations made by the Public Under-
takings Committee thoroughly and try to
improve this industry according to thos¥
commrents and recommendations made. by
. thdt Committee.

Lastly, I will once again say that this
jute” industry should be nationalised. ~

SIRECE: G- BT o i
™, T AN £ Fwe waw &
awEr g 9 QUM dgg
TEN ¥ | ¥E SN BRA RS
TAT G & dfps gl & ag  sawr
T QI B, W AT W & AR S
LCUBE SRR e O 1 I £
JAT FIIT IAT R g 'Ea & fr
agT d@vfast faw & T G § o
gw daq £ fr ggg erfadfasd ok
g% g gwer 78 § B oguw
&% AT FT F 1 I8 AT g AW
AT v@y § Hfps qaeE =93
faafaar adt 7o i@ =9 7@
qF = TTHA & & GIFR T eqTT
A Bl A s @A AT § |
TF & ;o FYo TFo THe FRENR,
R 7 1979 ¥ I famrama v
faat & arg zowr s fan e
g fraddede § ITO9E §WR &
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T OH I F AR gER # W
T F HATE FT HFAT & wOEd F
FTMET Fi%g, aq9. Ak IF F 48
IUE AR TG BTG | FAH A AR
fast & Y g5 qra v S § TwF wwg
w1 fgar s ?gt%%ﬁa SE HATE H AT
gz AR § Ao dYo THo Ao i
RS (4 ﬁr&r SHAI A&l T oar g
7wl AgeT wim T froas
T AN EY WIS | AE ATy F Al
& W& ARodTo G0 gHo T e
te & zerg ¥ AR qrE-wy 99%
St osrEdeR ¥, ¥WN € gume S
wad aga  giafaat ¥ £ 1 g
Fawed A AWy F YamAt F €
g% AN B, 9F gEA &1 4G
g fede Wraewn & ) b

~‘r"q=r 7 g% 9 (Safr 38T & 9°s &7
| gEEA E OIRAT A frrar W

REgr g ST #agrr ¥ 3 o
e mr&zxr F @ 1 TTo Fo
Faifear 1 o a9y gm g 7w W
I § v 98 ot k3 ad § sgAr
vaw & fa¥ afew fex v sodg &
FravR A saw 9T § SuAr grew
I Agi g1 98 mgs § yfea
R Wt @ Fo wwifar #r firer
e =r§r & waF |t 7w aF gaEx
¥ q Afeq amT kil Feferedy &
Sl I T dT &SGR W

grq AP T E T W frg¥a %
7z § R N g @ I TET fa -
T § A1 ww Red f@a
g AN FEA L FawErR 9 F aET
gF @ Fga & v vawr fgadaRe
& 7 939 97 SRANT FofeRwA ¥
HH qEAT FIFR FT FWE | wEd ¥
T ag & 5 9 s w9 § suE
§HrT § STNER] FT TAGAAE qGY
T E 1 SA AL HT IF WA
Gar 78t ¥om & 7 g faw
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3.5g god 5 sgaam A g1 ey
FHY G AT E 1 TR qriefg-
QU TN AT g SFHT FAT G TWAT 2
Gfew ug a9 wTodT)  IHOT gwenT
W 3 0 Hfew faer Q9 37 9 a2 T
g I TEiEr ) aww qrfefedwT umy
F Y@ wfgw 1 sEfew Rad s
A s O T O T L
g9 ¥ ! i w7 T & fr
19fa ac & a1 31 e &1 75
g qwgR g &1 @nd ar Ao
3T IWH IHATRE &1 WY g qfe
T QYT € | IAAr qST SGAT
¢ @A A Rl geafas & w6
9T giferdt & gl § wie far s
fogm g7 381 &1 W wTeAiSTE
FN T IR UG AT IS F
R & aE o5 G & faafw
gL HHAF AR FEL R &
T IO & §F g § | FATFAR
T G & FET FT U IAAT @
AR {oFT 92 F a1 & gafeg
SR TN TECT @ gEr g
WY T [FEAT F | 9T AT 357
SFTTTfore fawm & faraad & @
S ATF A AT § TER AT ;T
TR &3 aF S FvaTwT W7 a9 8
§ Fa TAIECHT, HTH WIEAG, 3o-
ook ffew s omfs &
at f&x T Qe e IFATETST Ay
i BT 3 § 7  F4T SR® 0@
SN FT TS IR9 weElyd
T RTAE T IR F A gy
graT & ! 3% far war v owm
agd & fo Sgaremiaa A #%
FfET S AgTr 3@ 9T TR T QT
g SGHr I Agf & @&

qq @ o FRE w1 q E
ST & § fog oE AMETEE A
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IR E UmE A, D e oW o
w® & o wofaw # affw oY o
geeq sie wew ofenm & s §
SAH AT FA AG AT § oW S
T IFATAE FISfA TJA0 § IqH
g F ST THo dw § AW &V
T oAw & ) UEr 9g W AT
a5 swar &1 oy wiafafy & =R
g gl TRl @ | qE v v
¥ g, 91E XA A F g, e
Wl WOAT WIS Wl W AfHA

wn fagwy & W g W
Ig¥ Saar w1 yfafafg @wm o oS§
A TS NEW AT A
fau Sugwremyw weew, e
¥ ag fadaw am @@ ¥ 9g
ferfrea & 1 3@ sAm W Exw
FW F A TH gfeww g—AfF
g SO F ALIAFOT TG T §
st 5 s afge-—=dft fog ag
feodm & A @ oa@ ¥ oW
qATHAT §. ) AE IF & Fg WA
¥ @ FE  Tawr feERw

19

%1

/311”_:1].,
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afew Taay fovee #7S H 99 feur
W athE WY aga &1 A ar §
Y ff StegaTelt § g Agf 9wy § 99
FH H gH SHET @ | dq T FH
qg {agq% waged 1R aAT ag
¥aa faq afag arem a1 gt wfgg, 98
faq g wFar & 1 TR0 WSl & Y
¥ g faor w1fadg @ g1

SHRI HAREKRUSHNA MALLICK
(Orissa): Mr. Vice-Chairman, about the
jute affair 1 have only two points to
make. 1 have to make one observation
with agony in my heart and mind because
I come from a State jute is grown as a
money crop, rice being the only crop that
is grown for other purposes. In the neigh-
Bengal jute is
probably one of the major crops; that is
why they have become dependent on
other States for rice which is the staple
food of their area. So far whether in the
so-called private organisations, whether
cooperative or panchayat, or in the Gov-
ernment concerns, everywhere I find there
is not jute management. There is only
jhoot management. That is the satire. That
is why people are not willing to bring un-
der cultivation their Jand with jute as a
crop, because when jute becomes a standing
crop, it goes up in height up to 8, 9,
10°, practically creating a forest around
the villages where many anti-social ele-
ments indulge in all sorts of crimes, what
with our wvresent Government which
claims to be a Government that works
but which hardly works. Even recently we

- have heard cases in bushy jute growing

areas of naked aggression taking place on
ladies; I think the cases have come to the
Supreme Court,

[The Vice-Chairman
krishnan) in the Chair]

I should not be misunderstood for
saying this. But the question now is
that the farmers must be assured
of a stable price for their produce.
But all the merchantg are pressuring the
farmers in such a way that there will be
a crash in prices and they would be forced
to sell away their jute at a very low price.
In this process, what will happen is that
jute being a highly inflammable thing will

(Shri R. Rama-
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go up in flames in the godowns or in the
houses of the producers. Therefore, I
would like to request the honourable
Minister to look into this and I would
also like to know whether he will take a
delegation of Members of Parliament
round the areas in Orissa where jute is
grown so that they may know what the
farmers feel and what the consumers feel
and we will know what their problems
are. (Time Bell rings). .

THE VICE-CHAIRMAN (SHRI R,
RAMAKRISHNAN): That will do, Mr.
Mallick. You have made very valuable
points.

SHRI HAREKRUSHNA MALLICK:
Sir, the jute industry should be moder-
nised and the gunny bags and other such
things which are used for packing of

fooadgrains, fertilizers, etc. should be
modernised.
THE VICE-CHAIRMAN (SHRI R..

RAMAKRISHNAN): That will do, Mr,
Mallick. Now, I have to call the Minister.

SHRI HAREKRUSHNA MALLICK:
Therefore, I would request the honour-
able Minister to involve these States where
jute is grown and see how the interests
of the farmers can be protected.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Very good. Now,’
the honourable Minister. -

SHRI P. A. SANGMA; Sir, I am very
much thankful to the honourable Mem-
bers for having taken a very active part
in the debate and also for having given
a lot of good suggestions, and 1 am parti-
cularly, thankful to Mrs. Chatterjee and
other Members.

Sir, as I have stated earlier, while
moving the Bills for consideration, the
juteriindus‘try in our country is really
passing through a very very critital phase -
and, maybe, as one of the honourable
Members put it, it is the worst period in
the history of the jute industry in our coun.
try. So, Sir, we as the Government are
very much worried about this and we have
been trying to solve the problems of this
industry. With thig end in view, the
Government of India appointed -a task
force ip the year 1980 to go into
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the various aspects of the jute industry
and also to suggest wayg and means as
to how solution could be found. Now,
this task force has given its report and
the Government in turn has referred
its suggestionns and recommendations to
the empowered committee. Mr. Surendra
Mohan has referred to this particular task
- force in his speech and he has mentioned
. that there were about forty recommenda-
tions made by thig task force and that we
have not said anything about these recom-
" mendations. In fact, the number of recom-
mendations made by this task force is not
40, but it is <58, The honourable
Member has alleged that the Government
hag not taken note of any of the sugges-
tions made by this task force and that
we have done nothing about these
suggestiong and recommendations.  Sir,
for the information of the House I may
say that the Govesnment has, by and
large, partically, accepted all the re-
commendations excepting one or two and
it is because of the acceptance of these
recommendations that we have come for-
ward with the present two Bills which
are under consideration now.

As 1 said in the beginning, the crisis
in the jute industry is mainly due to the
shrinkage in the export market. The well-
known economist, Dr. Adiseshiah, has
said that there is a shrinkage in the ex-
port market.

SHRI HAREKRUSHNA MALLICK:
Why?

SHRI P. A. SANGMA: One reason is
the problem of the market. Now, there
are two types of markets. One is the
export market and the other is the internal
or the domestic market. As far as the
export market is concerned, all the
honourable Members have mentioned, and
1 have also initially mentioned, that the
export market is going down and it has
“fallen very sharply.

SHRT HAREKRUSHNA MALLICK:
Why?
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Mr. Mallick,
please do not disturb.

SHRI P. A. SANGMA: Unfortuna-
tely, Sir, the honourable Member was not
present when 1 was speaking. He has
come at the last moment and he is put-
ting questions. Mr. Mallick, if yon want
to take an active part in the debate,
please be present here from the very
beginning and try to know what points
are made. Our export is very, very bad
because of the synthetics substitute and
also because of the competition from
other countries, specially Bangladesh.
Now, in this respect I can assure the
House that we have been trying to re-
gain our markets which we had lost or
about which we had not been able to do
as much as we were expected to do. We
do hope that we will be able to regain
some of the lost markets, Then, as far
as competition from outside is concern-
ed, specially Bangladesh which is our
competitor, as many hon. Members have
pointed out, we have been trying to come
an understanding with Bangladesh to have
a joint export market strategy. I may
mention, Sir, that a couple of meetings
have already been held at the level of
the Secretary, one at Dhaka in Bangla-
desh, and another at Bangkok, and we
are trying to come to an understanding
with Bangladesh so that we can have a
joint export market strategy. As far as the
domestic offtake of jute goods 1is con-
cerned, it has gone up; it has not reduced
but it has gone up, because of the various
steps that the Government of India has
taken. For example, we have taken the
decision that the cement industry in this
country should use jute bags 100 per
cent. So also the sugar industry. We have
also tried to impress upon the Depart-
ment of Fertilizers, so that they also use
our jute bags instead of synthetics, which.
they have been trying to do, and I am
sure that they may also try to help this
industry. Because of these steps we have
taken, the domestic offtake of jute goods
in the country has in fact gone up. But,
as I have said, the only problem with us
is that we have not been able to keep up
our export market.
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Another important point which hon.
Members have referred to is about the
research and development. I do agree with;
all the hon, Members who have stressed
very rightly that we should give import-
ance to reseéarch and development, Dr.
Chatterjee, who has been associated with
research and development in this country,
has also made a number of points. It has
been said that we have done nothing in
the field of research and development in
our country. We have done quite a num-
ber of things. In fact, Dr. Chatterjee has
mentioned about the technique of blend-
ing jute with natural synthetics, polyester,
etc. We  have already developed this
technique, and very successfully, and on
‘many aspects also we have done consi-
derably good job in the research field.
But the only problem is that we have not
been able to support perhaps enough the
research institute, because the existing
Jute Development Council has very limi-
ted resources to give to these research
institutes. But I can asusre you that with
the enactment of these Bills, it will go a
long way even in these fields of research
and development, because, we hope, that
out of the funds generated from this
attempt, we will be able to give better
support financially for research and deve-
lopment purposes.

Many hon. Members have spoken about
the growers, that there is nothing in the
Bill about the growers. Sir, the Bill which
is before this House is about the manu-
facturers. (Interruptions) Will you please
hear me? Are you understanding me or
not? )

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): Don’t take note of
what Dr. Mallick says, because he is a
running commentator (Interruptions).

SHRI P. A. SANGMA: But I must say
that this is a manufacturers’ Bill. We are
going to have this Jute Council and out
of it we will have a jute fund which will
be for the overall development of jute,
not only jute industry but also the gro-
wers. The hon. Members are very much
aware that we have a separate mechanism
to help the growers. We have the Jute Cor-
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poration of India which gives the support
prices to the jute growers. As far as my
information goes, at least this year in the
present season, there is no problem about
the prices of jute. I am told that the for-
mers are quite happy this year. In case,
the prices come down, I can only assure
that as our Jute Corporation of India
has been doing in the past, we shall
always be entering the market wherever
the farmers do not get reasonmable price.
This mechanism is there. Until and unless
jute industry in our country is revitalised,
the farmers cannot be helped. We do not
export raw jute from our country. Our
exportg are very negligible, Whatever
jute is produced, there has to be an
outlet for it. The only outlet is jute
manufacturing industry., Therefore, we
are making this attempt to revitalise the
industry and it is certainly in the interest
of the growers. Even in the Jute Deve-
lopment Council, we have given represen-
tation to the growers. Some hon. Mem-
bers have asked about the number of
jute mills closed down. At the moment,
out of 69 jute mills, 24 are closed down
and the number of workers comes to
60,000. It is a very very sad situation. 1
am told that the Government of West
Bengal is doing something. Most of the
jute mills are in West Bengal and the
Labour Minister of West Bengal who is
beading the Tripartite Committee, is hol-
ding negotiations. Let us hope that he
will be successful in his mission and that
these mills will be reopened,

Mr. Bhattacharjee has mentioned one
point. I want to clarify it. An impression
has been created through the newspapers
and through the questions in PatTiament
that the West Bengal Government has
asked permission from the Central Gov-
ernment to constitute a West Bengal Jute
Corporation. To the best of My know-
ledge, we have not received any proposal
whatsoever from the West Bengal Gov-
ernment for the creation of a West Bengal
Jute Corporation. As far as my common-~
sense goes—I1 have not checked the legal
position—I do not think that there is any
need to have permission for creating a
Corporation in West Bengal. I think the
Government can go ahead with it.
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These are the main points which have
been raised by the hon. Members. I can
assure the hon. Members
very gincere in our attempt. I hope all
the hon. Members will support the two
Bills.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): I shall first put the
amendment of Shri Shiva Chandra Jha to
vote:

The question is:

“That the Bill to provide for the
levy and collection by way of cess, of
a duty of excise op jute manufacturers
for the purpose of carrying out mea-
sures for the development of produc-
tion of jute manufacturers and for mat-
ters connected therewith, be referred to
a Select Committee of the Rajya Sabha
~ongisting of the followmg ‘members,

namely:— S
1. Shri R. R. Morarka .~ ¢
. Shri Biswa Goswami
. Shri Shridha; Wasudeo Dhabe.

Shri G. C. Bhattacharya

. Shri Suraj Prasad
. Prof. Sourendra Bhattacharjee

¥

. Shri Rameshwar Singh

. Shri Hari Shankar Bhabhra

. Shri Kalraj Mishra

10. Shri Nepaldev Bhattacharya
11, Shri Dipen Ghosh

12. Shrima:i Mohinder Kaur
13. Shri Shiva Chandra Jha

L A N AN A AW

with instructions to 1zport within a week.
The motion was negatived.

THE VICE-CHAIRMAN (SHRI R,
RAMAKRISHNAN): Now, [ shall put
the first motion of Shri P, A. Sangma to
vote.

The queston is:

“That the Bill to provide for the
levy and collection, by way of cess, of
a duty of excise on jute manufacturers

that we are
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for the purpose of carrying out mea-
sures for the development of production
of jute manufactures and for matters
connected therewith, as passed by the

Lok Sabha, be taken into considera-
tion.” : ' :
The motion was adopted. . 1[

: c
THE VICE-CHAIRMAN (SHRI R.

RAMAKRISHNAN): W: shall now take
1p Clause by Clause consideration of the
8ill,

Clauses 2 to 2 and the Schedule werg
.added to the Bill.

Clause 1, the Enacting Formula, (md
the Title were added to *%e Bill,

SHRI P, A. SAN(;MA Slr, 1. beg to
move;

““That the Bill be returned.”

The question was put and the motion
was adopted.
THE VICE-CHAIRMAN (SHRI R.

RAMAKRISHNANM): Nc¢w, we shall go
0 the second Bill. T shall now put the

Amendment of Shiot Shiva Chandra Jha
‘9 vote.

i
The question is; }
|

“That the Bill to provide for the

~stablishment of a Council for the
development of production of jute
manufactures by increasing the effi-

~iency and productivity in the jute in-
dustry, the financing of activities for
euch development and for connected;
“herewith, be referred to a Select Com-
mittee of the Rajya Sabha consisting of
the following members, namely:—
1. Shri R. R, Morarka

2. Shri Biswa Goswami

3 Shri Shridhar Wasudeo Dhabe
4. Shri Suraj Prasad

5. Shri G. C. Bhattacharya

6. Prof. Sourendra Bhattacharjee
7. Shri Rameshwar Singh*

8. Shri Nepaldev Bhattacharya
9. Shri Dipen Ghosh

1

0. Shri Hari Shankar Bhabhra
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11, Shri Kalraj Mishra
12. Shrimati Mohinder Kaur
13. Shri Shiva Chandra Jha

with instructions to report by the first
week of the next Session.”

The motian was negatived,

THE VICE-CHAIRMAN  (SHRI R.
RAMAKRISHNAN): I shall now put
the Motion moved by Shri Sangma to
vote.

The question is:

“That the Bill to provide for the
establishment of a Council for the deve-
lopment of production of jute manu-
factures by increasing the efficiency and
productivity in the jute industry, the
financing of activities for such develop-
ment and for matters connected there-
with, as passed by the Lok Sabha, be
taken into consideration.”

The motion was adoptcd.

GMGIPND—E 8T—84 % — 7= 12-8a--57%

[ 11 AUG. 1983 | The Jute Manufactures 330

Development Council Bill, 1988

THE VICE-CHAIRMAN (SHRI R,
RAMAKRISHNAN): We shall now take
up Clause by Clause consideration of the
Bill.

Clauses 2 to 25 were added to the Bill,

Clause 4, the Enacting Formula, and
the Title were added to the Bill.

SHRI P. A, SANGMA: Sir, I beg to
move:

“That the Bill be passed.”

The question was put and the motion
was adopted.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The House stands
adjourned till 11.00 AM. tomarrow.

The House then adjourned at
fifty minutes past five of the
clock, till eleven of the clock
on Friday, the 12th August,
1983,



